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Heard 3hri A.P .MigbL a, lzzr neP con naci tr .he 

etitioner. and Thri .i.Jena, learned Addl..tandirig 

Counsel on M.A.25B/99. The prayer in this 	is 

or a direction to respondents to consider the 

candidature ci the applicant for the post of ..L .M 

;daspur. Ia is submitted by the learned counsel for 

the petitioner that his main prayer in the Original 
/ 

Application is substantially same as that 01 

z58/99 and therefore, the Original A.- plicationi may 

be disposed of by issuing appropriate directions to 

the denartmental authorities. 

In view of the submissions made by the learned 

counsal or both sides, it is directed that inase 

the applicant has submitted his applicationS  fthe 

post ci i.D.L3.2 .i., daspur within the last date of 

receipt of applications and in case his application 

in complete in all respect, then the departmental 

authorities should consider his candidature strictly 

in accordance wjthrules along with others who are 

zithin the zone of consideration for the post of 

J.U.).., Adaspur. 

ith the above direction both Original 

Applictiop 

 

and hisc .'pplicaticri 25d/99 isdlcuncd 

ci acc'crdirily. 

In viei of criers passed above,  

iled. by the pebisioner seeking amendment to tha O.. 

is also disoosed of .accordirly. 	 ) 
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